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Overdraft. by West Bengal by Reserve 
Bank of India 

2094. SHRI HANNAN MOLLAH: 
Wi11 the Minister of FINANCE 
be pleased to state: 

(a) whether State3, specially West 
Bengal, suffer from overdyaft policy 
of the Central Government; and 

. ' (b) what IS the latest order of the 
Reserve Bank of India regarding over-
draft to be taken by the West Bengal 
State? 

THE MINISTER OF STATE IN 
[HE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA): 
(a) and (b): Overdrafts of the 
States on the Reserve Bank of India 
ate in contravention of Article 293 (3) 
of the Constitution and the agree-

,ments required to be entered into by 

the State Governments with the Re-
serve Bank of India under Section 
21 (A) of the Reserve Bank of India 
Act. The scheme of regulation of 
states' overdrafts, framed in consul-
tation with the Reserve Bank of 
India and the Planning Commission, 
and enforced with effect from the 1st 
October 1978, is in accordance with 
the provisions of the Constitution 
and the proper relatIons between the 
Reserve Bank of India and the State 
Governments.. This scheme does not 
permit any State Government to be 
continuously in overdraft for more 
than working days. The scheme is 
uniformly alpplicable to all the State 
Governments and any State ,vith 
proper fiscal and financial manage-
ment does not suffer any hardship 
under the scheme. 

Sick tea gardens taken over bY 
central Government 

2095. SHRI ANANDA PATHAK: 
SHRI SUBODH SEN: 

WIll the MInister of COMMERCE 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the number of closed and sick 
tea garden.3 taken over by the Central 
Government and thelr names; 

(b) the number of employees en-
gaged in those units; and 

(c) whether the employees concern-
ed enjoy statutory benefits provIded 
under different Acts? 

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEtL 
AND MINES (SHRI PRANAB 
MUKHERJEE) (a) Xhe names of the 
sick tea gardens whose management 
has been taken over by the Central 
Governmnt under the provisions ot 
the Tea Act, 1953 are given below:-

1. Pashok tea estate. 
2. Looksan tea e s.t ate. 
3. V ah-Tukvar tea estate. 
4. Chargola tea estate. 
5. Potong tea estate. 
6. Kumai tea estate (since re-

turned to owner) 
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(b) The total number of employees 
.n,aged in these prdens is 3198, ex-
cluding those in Kuma tea estate. 

(c) Yes, subject to avaUability of 
funds services and materials. , 

A .. unt fIIteIlt OIl air jo1U'Dey by 
L.I. C. otlicers 

2096. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of 
FINANCE be pleased tt{) state: 

(a) the amount spent on air 500r-
neys by Life Insurance Corporation 
.officers in the count~ in last three' 
years. year-wise; 

(b) Is it a fact that some officers 
did not perform the journey even 
after purchase Of tic 'ket and even 
refund was not taken; and 

(c) total amount spent on purchase 
()f the tickets by L.I.C. officers and the 
journey not performed in last three 
yearn? 

THE MINISTER OF STATE IN 
TIiE MINISTRY OF FINANCE 
(SHRI JAGA~"NATH PAHADIA): 
(a) to (c). The information. is being 
collected and wi:l be laid on the 
Ta ble of the House. 
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2098. SHRI S. R. A. S. APPALA-
N A:IDU: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be 
p~eased to state: 

(a) whether Government are COR .. 
sidering a proposal to set up Civil 
Supplies Corporations for different 
States and Union Territories for dis-
tribution of essential commodities at 
controlled prices; and 

(b) if so, the details thereof? 

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES & STEEL 
AND MINES (SHRI PRANAB 
MUKHERJEE): (a) & (b) Civil Sup--
plies Corporations are to be set up 
by the concerned State Govern-
ments. Such Corpora tions exist in 
the States of Andhra Pradesh, Bihar, 
Karnataka Kerala, Madhya Pradesh, 
Punjab, T~mil Nadu, Uttar Pradesh 
and West Bengal. The states of 
Manipur Sikkim and Union Terri-
tory of' Delhi are also considering 
setting up of such Corporations. The 
Civil Supplies Corporation wherever 
it exists is entrusted with handling 
essential commodities for the Public 
Distribution System in the State. 

Group Insurance of L.I.C. for U.P. 
<iovt. Emmploy .. s 

2099 SHlU AHMED M. PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is any scheme of 
group insurance of L.I.C. for Uttu 
Pradesh Employees in Uttar Pradesh, 

(b) whether Government are con-
sidering to discontinue it; 

(c) if so, the reasons therefor; 




